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Ueao 1in nc!ooc hcr: with tho ccy o thc C.or pass; by 
this iench of th Tribun1 on .9.1986 in the abcie said Al  1iction. 
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t-Ar I 11cation No. 1619 and 1620 of 19860). 
As. the qu;tion5 that aiio for deterr4flatton in these cases 

TC CC:LOfl, we j.'roi ose to disçOse Oi then by a ccxicn order. 
In these a, ..lic.tions made under Section 19 of the Administra. 

tie Trizrnals Act of 1985(Central Act No 13 of i9E3) (Act) the 
App1iefls h.E cha ien9ed Ceder no. TCU/283/1401/rc dt 5tg 
1986 coriunicated by the Fit Lt U Ad C. 

Frior to 47.4.1985, the atplicants weto workin' as Upper 
ivisio Clerks ttjvjiian Lranch) in the Office of the Headuacters 

Frathin C•oniand Unit (Air r'orce) Ban jalore C. Ch vacancies occurriflg 
in th cadre of CS Grade iI in August, 1985, the alicants who 
were found fit for rootion, were prcmoted as CS Grade Ii and postd 
to outside places. But bath the apltcants intinated the -i.romctinnr  
authority that they will forego their V.1romotion to the cad of 
O Grade It for a period of one year and further reuected' that 
authority to retain then at their original p1.ace they wezo working. 

17.4.e6, the ca::etent authority has accepted the said prcposal 
rrade by the a plicants and has ostoned their promotion for a 
period of one ycar the validIty of which is cha1ien:jcd by the 
aplicants. 

hri 'c .S. atauuzihy, Learned Counsel for the app icants 
strenuously centen that the cow•etcnt  authority should not ha c 
postp ned the :rootions of his clients for a period of one year. 

;e hav(w carl icr noticed that the copotent authority promoted 
the applicants In their own turn and ostcd them to outside places. 
hich the a:plicants refused to accept and expressed their 

willingness to forego their . romotions for a period of one year. 
hen that is so, 	r 	he 	 a• ae of t 	iew that the challenje de by the 

applicants to he ardor made by the comtetent authority which is in 
accordance with their own under acin is wholly misconveived and is  
unsustanaa1e • e sce no ierit in the ccntenticn uxty ci by Shri 
Laranurthy. 	thoref ore reject these apiicaticns without jotice 
to the es.cnents. 
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